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Report of the Joint Committee in the O.A. No. 129 of 2025 in the

matter of ‘Imtiyaz Ahmed & Anr. V/s State of MP & Ors’ before

the Hon’ble National Green Tribunal, Central Bench, Bhopal.

1. Background:

Hon’ble NGT (CZ), Bhopal vide order dated 23.09.2025 in O.A. No.
129/2025 ‘Imtiyaz Ahmed & Anr. V/s State of MP & Ors’ constituted a Joint
Committee comprising of (i) One representative from the Collector, District-
Ujjain (ii) One representative from the Secretary (Environment), State ofMP. (iii)
One representative from the State Environment Impact Assessment Authority (iv)
One representative from Central Pollution Control Board (v) One representative
from Madhya Pradesh Pollution Control Board, and directed the Committee to
submit factual report within six weeks. Further, in the above said Order dated
23.09.2025, Hon’ble NGT appointed the State Pollution Control Board i.e
Madhya Pradesh Pollution Control Board as nodal agency for coordination and
compliance. Copy of the order dated 23.09.2025 of Hon’ble NGT is enclosed as
Annexure-01.

2. Constitution of Joint Committee:

In pursuance of Order dated 23.09.2025 of Hon’ble NGT, Bhopal and the
nominations received from the organizations concerned, a Joint Committee has
been constituted comprising of the following members:

(i). Mrs. Ranjana Patidar, SDM, Nagda.
(ii). Sh. H. S. Malviya Superintending Engineer, MPPCB Bhopal

(Representative Secretary (Environment) GoMP)
(iii). Sh. Dushyant Sharma, Subject Expert SEIAA, Bhopal
(iv). Dr. Anoop Chaturvedi Scientist-C, CPCB, Regional Directorate,

Bhopal.
(v). Dr. Deepak Kale, Regional Officer, MPPCB, Ujjain.

3.Terms of reference (ToR) to the Joint Committee:
The Terms of the Reference (ToR) to the Joint Committee referred therein

the Order dated 23.09.2025 of Hon’ble NGT in the above matter inter-alia include
the following:
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(i).The Committee shall visit the site, collect relevant information and verify
the allegations referred there in petition. Accordingly, the following are
the issues refereed therein the petition and order:

 Alleged unauthorized and illegal mining activities being carried out in
and around Banbana Talav. These activities violate the Environment
(Protection) Act, 1986, Mines and Minerals (Development and
Regulation) Act, 1957, Water (Prevention and Control of Pollution)
Act, 1974, and the Sustainable Sand Mining Guideline 2016 & 2020.

 The applicant alleged that, as per revenue records, Plot Nos. 1368/1
and 1368/2 are classified as Talab/Pond/Water bodies and as per the
Revenue and Environment Department letter dated 05.02.2025, the
area exceeds 2.25 hectares and qualifies as a wetland and concerned
Collector to protect it.

4. About the Banbana talab (pond):

The Banbana talab is constructed in 1914 and it is maintained by the water
resource department. The storage capacity of pond is 3.65 MCM and catchment
area is spraded in
12.72sq. km. This
pond is being used for
drinking and
irrigation purpose by
Nagda city and
nearby area. Out of
total stored quantity
approx. 1.70 MCM
kept for drinking and
1.95 MCM kept for
irrigation purpose. The recharging of Banbana talab depends upon the rainfall
received in their respective micro-watersheds.

The rejuvenation of Banbana Talab in Nagda is underway through the
Amrut 2.0 Scheme and has a tender for civil works has been issued. As per tender
document the following work will be taken up for lake rejuvenation like de-
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silting, catchment area treatment, afforestation to improve water levels,
groundwater recharge, Railing at Bund and Construction of Eco-Friendly
Pathway etc. The total cost of project is approx. 1.06 Cr and expected completion
time is one year.

5. Preliminary meeting of the Joint Committee

In consultation with the members of the Joint Committee, a preliminary
meeting of the Committee was convened with the local people in presence of the
Applicants Sh. Imtiyaz Ahmed and Sh. Vijendra Manjhi in the O.A. on
04.11.2025 at Nagda at Banbana Talab site. In the said meeting all the members
of the Joint Committee were present and discussed the facts and issues involved
in the matter, ToR to the Committee and further course of action proposed in this
matter. In the said preliminary meeting the committee has given an opportunity
to the both applicants to submit their views and also requested the applicants to
physically show the places / allegations levelled in the petition especially
regarding the alleged illegal mining and ecological damage in area. During the
deliberation, local people raised other issues regarding other environmental issues
in area. However, the Joint Committee restricted their scope within the issues
referred therein the O.A and the ToR referred therein the above order. List of
participants in the meeting is enclosed as Annexure-2.

In continuation to the preliminary meeting, subsequent site inspection of
the Joint Committee was held on 04th November, 2025 to verify the factual
status on the allegations raised by the Applicant and collect the information
from the authorities concerned. Accordingly, the Joint Committee visited
nearby areas of Banbana talab. The spot Panchnama prepared in presence of
applicants is enclosed as Annexure-3.

6.0 Legal matter and previous complaints in the same matter:

During the inspection and interaction with the officials, it has come to the
knowledge that the similar types of complaints were received in various time
intervals. The local administration investigated the matter on the same issues as
mentioned in the petition. The recently received complaints and its action taken
are as given below:

(a). Sh. Imtiyaz Ahmad submitted a complaint on the CM Helpline portal
(Complaint No. 27486044 dated 09.06.2024), alleging illegal mining of soil and
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murum from Banbana Talab. In response, the district authorities conducted a site
inspection on 20.06.2024, during which no mining activity was observed.
However, the complainant was not satisfied with the findings.

Subsequently, a re-inspection was carried out on 30.07.2024, wherein it
was noted that the pond was filled with water and no signs of mining were
visible. Despite this, the complainant remained dissatisfied. Accordingly, a third
site visit was conducted on 18.10.2024, and the same conditions were
observed—no evidence of mining activity was found. Based on the repeated
inspections and appropriate action taken, the complaint was closed on
18.10.2024.

(b). Sh. Imtiyaz Ahmad submitted two complaints on the CM Helpline portal
(Complaint No. 29102098 dated 27.09.2024 and Complaint No. 29330791
dated 14.10.2024), alleging illegal mining of soil and murum from Banbana
Talab. In response to the complaint, the district authorities conducted a site
inspection on 08.02.2025 and observed that Sh. Lokesh, a resident of Anjali
Nagar, Nagda, was engaged in unauthorized excavation activities. As a result,
approximately 2,023 cubic meters of soil were seized at the site, and a case was
registered under the Madhya Pradesh Mineral (Prevention of Illegal Mining,
Transportation and Storage) Rules, 2022. The mining department imposed the
penalty and EC of Rs 30,36,580/-. The copy of the CM helpline dated 27.9.2024
& 14.10.2024 are enclosed as Annexure-04.

(c). Sh. Imtiyaz Ahmad again submitted two complaints on the CM Helpline
portal (Complaint No. 31970818 dated 21.4.2025 and Complaint No. 33391555
dated 16.7.2025), alleging illegal mining of soil and murum from Banbana
Talab. In response to the complaint, the district authorities conducted a site
inspection on 18.05.2025 and observed that Sh. Ravindra Khanted resident of 11
Jawahar Nagar Nagda, unauthorized excavated 300meter cube soil which was
seized at the site, and a case was registered under the Madhya Pradesh Mineral
(Prevention of Illegal Mining, Transportation and Storage) Rules, 2022. The
mining department imposed the penalty and Environmental compensation of Rs
4,50,000/-. The copy of the CM helpline dated 21.4.2025 & 16.7.2025 are
enclosed as Annexure-05.

(d). The District Administration has duly addressed all grievances raised in the
matter and has taken appropriate remedial and punitive actions. This includes the
imposition of a penalty and Environmental Compensation amounting to
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₹4,50,000/-, which has been deposited by the Sh. Ravindra Khanted resident of
11 Jawahar Nagar Nagda (R-6) to the Government of Madhya Pradesh via Bank
Challan No. 2044394172 dated 18.06.2025. The inspection report and action
taken in CM Helpline No. 31970818 dated 21.4.2025 is Enclosed as Annexure-
06

Despite these measures, the applicant expressed dissatisfaction with the
actions taken by the State Authority and again file complaint on CM helpline on
16.7.2025 on same issue and subsequently filed an Original Application No. 129
of 2025 before the Hon’ble National Green Tribunal on 12.09.2025, seeking
further adjudication.
7.0 Observation of the Joint Committee on the ToR to the Committee

Based on the deliberations held during the meeting of the Joint Committee,
subsequent site inspections of the area under question and documents made
available to the Committee, the following observations are made on the ToR:

(1) Alleged unauthorized and illegal mining activities being carried out in
and around Banbana Talav. These activities violate the Environment
(Protection) Act, 1986, Mines and Minerals (Development and
Regulation) Act, 1957, Water (Prevention and Control of Pollution) Act,
1974, and the Sustainable Sand Mining 2016 & 2020.

The committee visited the Banbana Talab site along with the applicant and
other local residents. It was observed that the talab was filled with water, and no
visible signs of soil excavation were found. The committee members inspected
the site to the maximum extent possible to assess the factual position as alleged
by the applicant. However, due to marshy terrain, elevated water levels, and
safety concerns, the members were unable to reach the exact location, which is
approximately 50 to 70 meters from the accessible spot. The field condition also
mentioned in Panchaname prepared at spot in presence of applicants.

During the visit, the committee informed that in 2025, the Government of
Madhya Pradesh launched a major initiative under the Jal Ganga Samvardhan
Abhiyan, which actively included pond rejuvenation as a key component. The
campaign was launched on March 30, 2025, and is scheduled to run until June
30, 2025. As per the Water Resources Department letter dated 09.04.2025,
permission was granted for soil excavation from Banbana Pond under specific
conditions. A copy of the letter is enclosed as Annexure-07. The primary
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objective of this initiative is de-silting and cleaning of the pond to enhance its
water-holding capacity and improve its effectiveness for groundwater recharge.
The Gram Panchayat of Banbana also participated in the rejuvenation drive and
facilitated silt/soil excavation from the pond for agricultural use by local farmers
during the same period. The letter issued by the Panchayat is enclosed as
Annexure-08

With regard to the alleged violation of the MMDR Act, 1957 and the
Sustainable Sand Mining Guidelines of 2016 and 2020, it is pertinent to mention
that the site in question is a protected water body (Talab not a river), designated
for drinking and irrigation purposes only. The government does not grant any
form of permission for mineral mining at such locations.

However, as per the order issued by the Panchayat and Rural Development
Department, Government of Madhya Pradesh, dated 19.10.2022, every Gram
Panchayat is permitted to excavate soil from ponds or stop dams for the purpose
of de-silting. The excavated soil may be utilized for agricultural or other non-
commercial activities, and no separate permission or royalty payment is required
for such use. Therefore, in this context, the alleged violation of the
aforementioned Act and guidelines may be ruled out. The letter issued by the
Panchayat is enclosed as Annexure-09

The Petitioner mentioned about water pollution in Banbana talab to assess
the present status of water quality, sample of talab from has been collected and
analyzed by MPPCB, laboratory at Ujjain. The grab sample was collected at
representative location on random basis.

Based on the analysis results of Banbana talab it can be concluded that
water is fit for drinking purpose after conventional treatment and disinfection. As
observed and informed by the local residents no industrial effluent getting mixed
in talab. The analysis results are enclosed as Annexure-10.

(2) The applicant alleged that, as per revenue records, Plot Nos. 1368/1
and 1368/2 are classified as Talab/Pond/Water bodies and as per the
Revenue and Environment Department letter dated 05.02.2025, the area
exceeds 2.25 hectares and qualifies as a wetland and concerned Collector to
protect it.

As per revenue record Banbana Talab having two Khasra no 1368/1 and
1368/2 and area is 7.044 ha and 47.3060 ha respectively. As alleged soil
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excavation carried out at these Khasra numbers which was used in low laying
area leveling in nearby residential colony.

As per the ISRO-2021 inventory, a total of 13,947 wetlands has been
mapped at a 1:50,000 scale across the state of Madhya Pradesh. Banbana Talab,
located near Banbani village, is also listed in this inventory as a wetland (Wetland
ID: MP012715) with an area of 189.88 hectares. Accordingly, the provisions of
theWetlands (Conservation and Management) Rules, 2017 are applicable to this
site. For its protection, activities such as encroachment, solid waste dumping,
discharge of untreated sewage, and establishment of any industry are strictly
prohibited.

In view of the above facts, and considering that Banbana Talab is utilized
for drinking and irrigation purposes, the local authorities are undertaking all
necessary measures for its protection and maintenance. As part of these efforts,
the Nagda Municipal Council has invited a tender titled “Rejuvenation of
Banbana Talab and Community Well Near Banbana Talab at Nagda under
AMRUT 2.0 Scheme.” The tender was published on 18.04.2025 and closed on
19.05.2025. According to the tender document, the proposed rejuvenation works
include de-silting, catchment area treatment, afforestation to enhance water levels
and groundwater recharge, installation of railing along the bund, and construction
of an eco-friendly pathway, among other activities. The total estimated cost of
the project is approximately ₹1.06 crore, with an expected completion timeline
of one year.

The applicant verbally stated that due to negligence by the municipal
coucil, the water quality has deteriorated. He further alleged that despite repeated
complaints, garbage dumped into the pond site has not been cleaned. On-site
observation confirmed the presence of a significant amount of solid waste,
particularly garbage mixed plastic waste. The matrix of dumped municipal solid
waste (MSW) indicated a predominance of banned single-use plastics, such as
carry bags, thermocol cups, and disposable plastic glasses.

8. Action taken

The District Administration has duly addressed all the 05 grievances raised
in the same matter lodged through CM Helpline portal during 9.6.2024
to16.7.2025 and has taken appropriate remedial and punitive actions. This
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includes the imposition of a penalty and Environmental Compensation amounting
to ₹4,50,000/-, which has been deposited by the Sh. Ravindra Khanted (R-6) to
the Government of Madhya Pradesh via Bank Challan No. 2044394172 dated
18.06.2025. It is also pertinent to mention that the applicant, Sh. Imtiyaz Ahmad,
did not disclose this fact in his petition.

As water of Banbana Talab is utilized for drinking and irrigation purposes
and listed as wetland, the local authorities are undertaking all necessary
measures for its protection and maintenance. As part of these efforts, the Nagda
Municipal Council has already invited a tender titled “Rejuvenation of Banbana
Talab and Community Well Near Banbana Talab at Nagda under AMRUT 2.0
Scheme.” with an expected completion timeline of one year.

The committee observed accumulation of solid and plastic waste at pond
site. Following verbal instructions from the committee, the municipal council
of Nagda initiated a cleanliness drive and removed the accumulated
solid/plastic wastes.

Conclusion:

In view of the above, the facts mentioned in the petition are partially
consistent with the actual conditions observed by the committee during the site
visit. The district administration has already undertaken appropriate remedial and
punitive actions, including the recovery of environmental compensation.
Additionally, rejuvenation work for Banbana Talab has been initiated by the
Municipal Council. The Chief Municipal Officer of Nagda has also initiated a
cleanliness drive to remove solid waste accumulated near the pond. The water
quality of Banbana talab also found satisfactory.

The applicant (Imtiyaz Ahmad) had earlier filed a grievance on the CM
Portal regarding Banbana Talab, Nagda, which led to appropriate action by the
District Administration and imposition of ₹4,50,000/- penalty with environmental
compensation by the Collector on violator. However, the current application
before the Hon’ble NGT did not disclose this fact about prior resolution,
rendering it a repetitive submission that unnecessarily wastes official time of
Hon’ble Tribunal and Government authorities.





12Visit Report of Joint Committee in OA No 129 of 2025

View of Banbana Talab at alleged illegal soil excavation site

Visit of joint committeewith applicants at site

Photograph of Committee Visit at Site
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Joint committee interactionwith applicants and local residents

Visit of joint committee at Banbana talab
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Joint committee interactionwith applicants and local residents

Member of committee at alleged soil excavation site with applicant
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Joint committeemeeting at SDMoffice Nagda

Interactionwith applicants and local residents
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Garbage and solid waste cleaning work at Banbana talab

After cleaning

Before cleaning
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Garbage and solid waste cleaning work at Banbana talab

After cleaning

Before cleaning
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Annexure-01

Item No.01
BEFORE THE NATIONAL GREEN TRIBUNAL

CENTRAL ZONE BENCH, BHOPAL
(Through Video Conferencing)

Original Application No.129/2025(CZ)
[

Imtiyaz Ahmed & Anr. Applicant(s)

Vs.

State of Madhya Pradesh & Ors. Respondent(s)

Date of Hearing: 23.09.2025

CORAM: HON’BLE MR. JUSTICE SHEO KUMAR SINGH, JUDICIAL MEMBER
HON'BLE MR. SUDHIR KUMAR CHATURVEDI, EXPERT MEMBER

For Applicant (s): None

For Respondent(s) : None

ORDER

1. The grievance of the applicant is unauthorized and illegal mining

activities being carried out in and around Banbana Ta1av, situated ln

Nagda, District Ujjain, Madhya Pradesh. Banbana Talav is a

traditional and ecologically important water body that serves as a

source of groundwater recharge, irrigation, and habitat for local flora

and fauna. It holds socio-economic and environmental significance for

the region. Illegal mining of sand, murum/ soil is reportedly being

carried out with in or around the premises of Banbana Talav without

any statutory clearances or approvals from Madhya Pradesh State

Pollution Control Board (MPPCB) / State Environment Impact

Assessment Authority (SEIAA), District Mining Department etc. These

activities violate the Environment (Protection) Act, 1986, Mines and

Minerals (Development and Regulation) Act, 1957 , Water (Prevention

and Control of Pollution) Act, 1974, and the Sustainable Sand Mining

1
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Guidelines, 2016 & 2020. Disturbance and destruction of aquatic life

and biodiversity in and around the Talav. Groundwater depletion due

to disruption of the natural catchment system. Risk of complete

ecological degradation of a community water resource.

2. The submission of the Learned Counsel for the applicant are that the

said Banbana Talav is a traditional water body and plays a vital role

in recharging groundwater, sustaining agriculture, and providing

habitat to local flora and fauna. It is also essential for the livelihood

and daily needs of the villagers and municipality.

3. That illegal sand/mineral mining is being carried out by

unscrupulous elements in and around the said Banbana Talav

without any environmental clearance or adherence to sustainable

mining practices, causing the following damages:

i. Destruction of the pond ecosystem.

ii. Lowering of groundwater levels.

iii. Threat to biodiversity

iv. Violation of the Sustainable Sand Mining Guidelines,
2016/2020.

v. Breach of environmental norms under the Environment
Protection Act, 1986.

4. The revenue record discloses that the plot no. 1368/1 and 1368/2 are

recorded as a Talab/Pond/Water body and the area is more than the

prescribed limit coming between within the purview of wetland rules.

It is to be noted that Hon’ble Supreme Court of India vide Writ Petition

Civil No. 304/2018 namely Anand Arya vs. Union of India & Anrs. Vide

order dated 11.12.2024, directed the state authorities and wetland to

identify, demarcate and make a digital inventory of all wetlands within

one year from the date of the order and mechanism may be developed

for maintenance of ecological character through promotional activities

2
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20

and ensure the enforcement of rules. A nodal committee/authority for

all wetland constituted for protection and taking measures of the

wetlands. It is further clarified by the Govt. of Madhya Pradesh vide

letter dated 05.02.2025 issued by the Revenue and Environment

Department that the area is exceeding 2.25 hectares comes within the

wetland and it is the duty of the Collector concerned to protect and to

remove the encroachments. Inspite of the directions issued by the

State Government and the Hon’ble Supreme Court of India, the

District Magistrate Ujjain has not acted appropriately as regards the

identification and demarcation of the wetland and further that inspite

it being declared as Ramsar site has not been properly maintained.

5. A copy of the order passed by the Hon’ble Supreme court of India

quoted above and the communication by the State Government

05.02.2025 and 07.02.2025 be communicated to the District

Magistrate, Ujjain for strict enforcement of the directions and for

protection of wetland. Recently in some of the cases the matter of

Yashwant Sagar, Sankhya Sagar was in question while the Hon’ble

Supreme Court of India has already declared the area as a wetland.

6. Accordingly, in the territorial jurisdiction of district Ujjain, if any

water body is more than 2.25 hectares, then it shall be treated as

wetland in accordance with the above law laid down by the Hon’ble

Supreme Court of India and the inventory prepared by the State

Government and order quoted above and the Collector have to

implement immediately and submit the report. The Collector has to

enforce the rule of law and to ensure that the no untreated water

/sewage water be discharged into the water body. Encroachment if

any, found within the area notified and recorded as wetland/pond

must be cleared the encroachment within a short time before the date

of listing and the Collector have to explain the reasons for non-
3
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compliance of the order of Hon’ble Supreme Court of India and

notification issued by the State Government.

7. To demarcate and identify and submit the report, we deem it just and

proper to constitute a committee consisting the following officers :

i. One representative from the District Collector, Ujjain.
ii. One representative from the Secretary (Environment),

State of MP.
iii. One representative from the State Environment Impact

Assessment Authority (SEIAA)
iv. One representative from the Central Pollution Control

Board.
v. One representative from the State Pollution Control

Board.

8. The Committee is directed to visit the site and submit the factual and

action taken report within six weeks. The State PCB will be the nodal

agency for coordination and logistic support.

9. Applicant is directed to supply the required documents and copy of

the application to the committee within a week and after compliance

of service, the Applicant has to submit an affidavit that copy of the

application has been served upon the committee.

10. The report in the matter be filed by the Committee by email at

ngtczbbho-mp@gov.in preferably in the form of searchable PDF/OCR

Support PDF and not in the form of Image PDF.

List it on 10th November,2025.

Sheo Kumar Singh, JM

Sudhir Kumar Chaturvedi, EM

23rd September, 2025,
Original ApplicationNo.129/2025(CZ)
K

4
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From : Legal Cell <legalcell.pcb@mp.gov.in>
Subject : Fwd: Service of JCR in OA 129/2025 Imtiyaz Ahmed &

Anr. Vs State of Madhya Pradesh & Ors.
To : ahmedimityaz131088@gmail.com,

jayantmaghi@gmail.com

Email Legal Cell

Fwd: Service of JCR in OA 129/2025 Imtiyaz Ahmed & Anr. Vs State of Madhya
Pradesh & Ors.

Sun, Nov 09, 2025 03:00 PM
1 attachment

From: "Legal Cell" <legalcell.pcb@mp.gov.in>
To: ahmedimityaz131088@gmail.com, jayantmaghi@gmail.com
Cc: "mpseiaa" <mpseiaa@gmail.com>, "DM Ujjain" <dmujjain@nic.in>, "devika parmar"
<modgmujj@mp.gov.in>, "parul bhadoria04" <parul.bhadoria04@gmail.com>, "harnengt"
<harnengt@gmail.com>, "romppcb ujjain" <romppcb_ujjain@yahoo.co.in>
Sent: Sunday, November 9, 2025 2:58:57 PM
Subject: Service of JCR in OA 129/2025 Imtiyaz Ahmed & Anr. Vs State of Madhya
Pradesh & Ors.

Madam/Sir 

Please find enclosed the Joint Committee  Report  filed by  MPPCB in
compliance of order darted 23.09.2025 passed by the Hon'ble NGT (CZ) in OA
129/2025  Imtiyaz Ahmed & Anr. Vs State of Madhya Pradesh & Ors. This mail
be considered as proof of service. 

Regards
Legal Section
MP PCB

JCR in OA 129-2025.pdf
15 MB 
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